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- S 2 3’£ The applicant, at present werking at Kesenjharegarh
oo 1.8 Ay
9 . Head Pest Office is agerieved by nen-sanctien ef entitled

quantum ef Heuse Building Advance (in shert HBA) by the

|
N Order @ated 12.5,2004
|
!
|

“ ] ‘ Respendents and is seeking a review ef the case by the
\ &&/ Respen@ents under the rules in ferce., The applicant centends
‘ ‘S/Z.ng? that kecause of paucity ef funds, he cannet cemplete the

| censtructien ef the heuse and he aléa very emphatically

| averred that meney that was ebtained frem the Gevernment by
| way of HBA has been fully spent fer the censtructien of

| the heuse, He preduced phetegraphic evidence te shew the

| stage at which new the constructioﬁ ef the hsuse stands,

‘ sempleted, The Respondents have net centested the fact that
the heuse was net cemstructed upte plinth level., Their

enly cententien is that the censtructien of the hsuse

| seyend the plinth level was net reperted by the applicant

o & w3
eenstructieon beysnd plinth level wes—taken—pisce znd
A

. M"\M )
therefere, penal recevery ef the entire HBA is lisete

\
\ and therefere, they have inferreé that perhaps ne [anvARAL
\

\

|

% &a ke recevered. The legrned csunsel fsr the applicant
suemitted that he weule be sgtisfied if he is allewed te
make a fresh rerpesentatien addresseé te the Respendents
| peinging sut the rules under which he weuld ke entitled

te receive the higher ameunt than what he has received

\
| tewards HBA, He is alse prepared te preduce any evidence
ef the hesuse

as required te shew that the cenmnstructien/has reachedz™m*
\
‘ beyena the plinth level and in this respect, if the heuse

\ site is inspected ey the appreprizte autherities in the



'S

Department, the ceunsel fer the applicant Susmitted,
it weuld add te his case., The legrned ceunsel fer the
Respendents has ne ebjectisn te kRis the adsptien ef
such a ceurse, Therefere, in the interest ef justice,
I direct that the applicant sheuld make a fresh
representatien citing the rules under which he is
entitlee higher HBA than what he has already received
ang offefing inspectien sf the heuse site by the
autherities and en receipt of such a representatien,
the autherities cempetent sheulé dispese of the same
within a peried ef six weeks frem the date of receipt

of representatien,

With this ekservatien ane directien, the
case 1s cleseé. R AXH

MEMBER (ADMINISTRATIVE)



